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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELID 

IN THE MATTER OF 
ORIGINAL APPLICATION No. 1332 of2024 

KASHl\1IR SINGH ... APPLICANT 

//VERSUS// 

ST ATE OF HIMACHAL PRADESH & OTHERS ... RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.6 

Mis ACC CEMENT LTD. 

It is most humbly submitted on behalf of the Respondent No.6 as 

under: 

1. That the Respondent No. 6, Mis ACC Cement Limited 

(hereinafter the "Respondent ACC"), is a company 

formed in the year 1917 and is engaged in the business 

of manufacturing cement, mining and allied activities. It 

is one of the first Indian companies to include 

commitment to environmental protection as one of its 

corporate objectives. It had installed its first pollution 

control equipment in the year 1966. In 2018, it became 

India's first cement company to publish an 

Environmental Product Declaration for all its blended 

cement products across all of its cement plants. It has 

been awarded, among others, the CII Climate Action 

Program 2.0 across all sectors in India. 

2. At the outset, the Respondent ACC denies each and every 

averment, contention and allegations made in the letter 

petition dated 23.09.2024, which has been registered as an 

Original Application (the "OA"), save and except to the 
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extent expressly admitted herein below. The Application is 

not maintainable, is misconceived, mischievous, vexatious 

and without any merit. The Applicant has made completely 

false and baseless allegations against the Respondent ACC 

that are devoid of any particulars or documents in support. 

A. PRELIMINARY OBJECTIONS 

(i) The Applicant has filed the letter petition before this 
Hon'ble Tribunal with unclean hands, suppressing facts 
and with ulterior motives. 

3. The letter petition dated 23.09.2024 has been filed with 

ulterior motives and is yet another attempt by the Applicant 

and his family to force the Respondent ACC to purchase / 

acquire the land of the Applicant adjoining the cement plant. 

The Original Applicant Sh. Kashmir Singh and his father, 

Sh. Sant Ram, are residents of the village adjoining the 

cement plant of the Respondent ACC. For the last more than 

15 years, the Applicant's father has been instituting repeated 

litigations to force the Respondent ACC to acquire / 

purchase his land near the plant. The Applicant has come to 

this Hon'ble Tribunal with unclean hands, suppressing 

facts, and with ulterior motives. 

(ii) History of the Applicant's family filing unsuccessful 

litigation against the Respondent Company. 

4. In the year 20 I 0, the Applicant's father filed Writ Petition 

no. 1642/2010 titled Sant Ram vs. State and Gagal Cement 

before the Hon'ble High Court of Himachal Pradesh 

challenging the action of the Respondent ACC not 

purchasing 1-1 bighas out of 2011 bighas of land. The 

Respondent ACC filed its objection pointing out that the 
For ACC LIMltED 
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land was not purchased since it was abadi land and not 

owned by Sh. Sant Ram. The Hon 'ble High Court, vide 

order dated O 1.08.2016, permitted the Sh. Sant Ram to 

withdraw the writ petition orally observing that the Court 

could not force the Respondent ACC to purchase the land. 

A copy of the Writ Petition no. 1642/2010, the reply filed 

by the Respondent ACC, and the order dated 01.08.2016 

passed by the Hon'ble High Court of Himachal Pradesh are 

annexed herewith and marked as Annexure R/1 (colly). 

5. The Applicant's father, Sh. Sant Ram made yet another 

attempt to force the Respondent ACC to purchase his land 

when he filed Writ Petition no. 7074/2024 titled Sant Ram 

Thakur vs. State of H.P. & Others before the Hon'ble High 

Court of Himachal Pradesh levelling self-same allegations 

of air pollution being caused by the operations of the 

Respondent ACC, and prayed inter alia that the Respondent 

ACC may be directed to acquire the abadi deh land of the 

Applicant's father and pay adequate compensation for the 

same. A copy of the Writ Petition no. 7074/2024 is annexed 

herewith and marked as Annexure R/2. 

6. The Respondent no. 6 in the writ petition, the Station House 

Officer, Police Station Barmana, district Bilaspur, H.P., 

filed its reply in the writ petition bringing on record an 

inquiry report of the State Pollution Control Board dated 

06.04.2024 wherein it is clearly found that the air quality in 

the area was within the prescribed limits. A copy of the reply 

filed by the Station House Officer, Barmana along with the 

inquiry report dated 06.04.2024 are annexed herewith and 

F Ac 
marked as Annexure R/3. 

or C L,lrED 

~ Signatory 

479



7. Even while the writ petition was pending, the Applicant 

instituted parallel proceedings levelling the self-same 

allegations of air pollution by writing a letter petition to this 

Hon'ble Tribunal which is under reply. The land at issue, 

which his father has been agitating by filing multiple writ 

petitions and has been shown in the cause title of this OA, 

is located in village Khater where they have made certain 

construction to show it as a residence. Except for this 

construction, there are no houses along that road. The 

Applicant herein and his father reside together, which is 

clear from the fact that both father and son have the same 

address, viz., village Khater, P.O. Barmana, tehsil Sadar, 

district Bilaspur, Himachal Pradesh. The Applicant's letter 

petition dated 23.09.2024 addressed to this Hon'ble 

Tribunal is clearly an abuse of process since two separate 

proceedings could not have been instituted when Sh. Sant 

Ram elected to approach the Hon'ble High Court of 

Himachal Pradesh. 

8. Vide order dated 28.03.2025, the Hon'ble High Court of 

Himachal Pradesh was pleased to dismiss the writ petition 

as withdrawn making it clear that "It is clar(fied that no 

liberty whatsoever has been granted by this Court to the 

petitioner to agitate the matter afresh". Accordingly, this 

Hon 'ble Tribunal may be pleased not to interfere in the 

letter petition dated 23.09.2024 at the instance of the 

Applicant, who is the son of the writ petitioner. A copy of 

the order dated 28.03.2025 is annexed herewith and marked 

as Annexure R/4. 
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(iii) The letter petition dated 23.09.2024 is devoid of material 

particulars and documents. 

9. The Applicant has alleged that the dust flying from cement 

production process has endangered health of people residing 

nearby. However, neither the material particulars are given 

nor have any document been produced in support of the 

allegation, which proves that the allegation is completely 

false and baseless. 

10. The Applicant has further alleged that the alleged pollution 

has adversely affected agricultural production and other 

means of livelihood. Again, the allegation is devoid of 

material particulars and documents. Similarly, there is 

neither any material particulars nor any evidence brought on 

record to prove that the Respondent ACC is causing air 

pollution as alleged, which proves that the allegation is false 

and baseless. 

11. In absence of any material on record, it is clear that the letter 

petition dated 23.09.2024 by the Applicant is a fishing and 

roving enquiry only to harass the Respondent ACC. 

12. The Respondent ACC categorically states and submits that 

it has not caused any air pollution as alleged. All these 

allegations are made only to prejudice this Hon 'ble 

Tribunal. The Respondent ACC has been carrying out its 

operations in terms of, and in compliance with, the statutory 

approvals, including the environment clearance (EC) 

granted by the Ministry of Environment and Forests 

(MoEF&CC) and the Consent to Operate (CTO) granted 

by the State Pollution Control Board. The Joint Team 

For ACCOf.~ttJtt1fE5Y this Hon'ble Tribunal vide order dated 
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02.12.2024 has noted that the Respondent ACC is operating 

with valid CTO. 

13. The Respondent ACC submits that it is fully complying 

with the terms and conditions of the statutory approvals, and 

has regularly submitted periodic reports/returns to the 

statutory authorities. It has also been fully co-operating with 

the statutory authorities during the periodic monitoring and 

inspection. The MoEF &CC has issued a monitoring report 

dated 03.11.2023 regarding compliance with the conditions 

of enviromnent clearance and found that the Unit was 

complying with the conditions, which included provision of 

ambient air quality monitoring at the mining site and plant. 

This fact has been acknowledged by the Joint Team in 

para.3.3(viii) of its report dated 24.01.2025. the Respondent 

ACC has also provided OCEMS connectivity to SPCB and 

CPCB servers for transferring real time stack emission 

monitoring data. (Please see Joint Team report dated 

24.01.2025, para.3.3 (ix)). 

14. The Joint Team has noted in para.3.3 of the report that the 

Respondent ACC has put in place elaborate dust 

suppression measures to prevent air pollution. 

(a) The crushed limestone is transported from the mine 

to the cement plant via an overland enclosed belt 

conveyor. 

(b) A water sprinkler system has been installed by the 

Respondent ACC along the approach road from the 

mine to the crusher as well as within the plant. 

For ACC LJlrED 
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( c) An atomized mist fog water spray system has been 

installed at the unloading hoppers in the crusher and 

at various transfer points associated with the crusher 

to control dust. 

( d) Bag filters and acoustic panel have been installed on 

the crushers to manage dust and reduce noise levels. 

( e) It has installed a total of 111 air pollution control 

devices to capture and contain dust generated during 

plant operations. 

(f) It is using truck-mounted vacuum cleaners for 

sweeping the plant premises. 

(g) It has implemented tyre washing system at the raw 

material gate to clean the truck tyres exiting the plant 

premises. 

(h) The Respondent ACC has laid concrete road in front 

of the house of the Applicant along with construction 

of a footpath and drains, and has made provisions for 

water sprinkling on the road. 

Clearly, the allegation in the letter petition dated 23.09.2024 

that dust suppression systems are not in place is false and 

baseless, and have been made to prejudice this Hon'ble 

Tribunal. A detailed note on the control measures adopted 

by the Respondent ACC at its plant to prevent air pollution 

is annexed herewith and marked as Annexure R-5. 

(iv) The Respondent ACC has fully complied with the 
directions of the Joint Team constituted by this Hon'ble 
Tribunal vide order dated 02.12.2024. 
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